3 ledve of Absence

[Shri Balgovind Verma]

(il) A gtatement (Hindi anq Eng-
iish versions) showing reacoms
for delay in laying the above

Notification.
[Placed 1 Library, See No, LT-9926/
731.

(2) A copy of the Industrial Dus.
pules {Central) Amendment
Rules, 1875 (Hindi ang Eng-
lish versions) published in No-
tificatton No. G.S.R, 951 in
Guazette of India dated the 26th
July, 1975, under sub section
(5) of seetion 38 of the Indus-
trial Disputes Act, 1947.

[Placed in Library. See No, LT-9927/
751"

11.63 hrs,

COMMITTEE ON ABSENCE OF MEm

BERS FROM SITTINGS OF THE
HOUSE

MINUTES

SHRI S. M. SIDDAYYA (Chamaraja
nagar): I beg to lay on the Table
Minutes of the Twenty-third sitting of
the Committee on Absence ot Mem-
berg from the Sittingg of the House,
helq during the current session

COMMITTEE ON ABSENCE OF MEM.-
BERS FROM THE SITTINGS OF THE
HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the sittings
of the House in their Twenty-second
Report have recommended that leave
of absence be granted to the following
Members for the period from 21st July
to the 4th August, 1975, as indicated
in the Report:

(1) Shri Morarjl R. Desai
(2) Shri M. T. Raju.
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(3) Shri Madhu Dandavate
(4) Shri P. V. G. Raju
(5) Shri Bibhuti Mishrg
(6) Shri Ram Dhan

(7) Shri Samar Guha

(8) Shri Shyamnandan Mishra
(9) Shr; Narendra Singh
(10) Shri Noorul Huda

Is it the pleasure of the House that

leave as recommended by the Commit-
fee may he granted?

SEVERAL HON. MEMBERS: Yes.

MR, SPEAKER: The leave is gran-

ted. The Members will ) nformed
accordingly,

11.05 hrs,

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILI.*

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAMA.
IAH): S'r, I beg to move for leave to
introduce a Bill further {0 amend the
Salaries and Allowances of Memlers
of Parliament Act, 1954.

MR. SPEAKER. The guestion is. ..

SHR1 MOAN DHARIA (Poona)’
Why don't you suggest deletion of
Direction 19B of Directions by the
Speaker? This should not happen every
day.

MR SPEAKER' It is nothing very
serious; it 18 not that something wrong
will happen. Both Mr. Raghu Ramaiah
and myself want to give a gift to you
all today, It happens to be the birth-
day o{ both of us,

SOME HON. MEMBERS: Congratu-
lations to both of you.

YPublished in Gazette of India Extraordinary, Part II, section 2, dated

6-8.1 975-
{
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SHRI N. K. P. BALVE (Betul): May
I express on behalf of the House many
happy returns of the day to you and
to. the Minister of Barliamentary
Affairs?

MR. SPEAKER: Thankg very much,
Mr. Salve.

SHRI MOHAN DHARIA: 1 also join
in that,

MR. SPEAKER: Thank you. 1 am
specially happy that my friend, Mr
Mohan Dharia, wishes me much more
than others.

The question is:

“That leave be granted to intro-
duce a Bill ifurther to amend the
Salaries and Allowances of Members
of Parliament Act, 1954.”

The motion was adaopted

SURI K. RAGHIU RAMAIAH: Sir, I
introduce the Bill

Sir, T beg to move:t

*That the Bill further to amend
the Salaries and Allowances of Mem-
bers of Parliament Act, 1854, be
taken into consideration.”

The Joint Committee on Salaries
and Allowances of Members ot Parlia-
ment, at their sittings held on 4th and
5th April, 1973, made a number of
recommendations, which I shall spell
out, The recommendations werg inter
alig rent-frce accomwmodation of ‘A’
type idat with servant quarters; waler
and electricity charges upto Rs. 600 per
annum fo be borne by the Govern-
ment: free medical facilities at all
government hospitals; provision of ser-
vice postage stamps worth Rs. 50 per
month; under constituency allowance
the recommendation was that Govern-
ment might provide transport facili-

ties to members touring their consti-
tuencies; travel by ACC; rallway pass
for family members of unmarried,
widow/widower MPs; the same rail
travel facilities to spouses as are ad-
missible to MPs; payment of D.A. dur-
ing intermediate journeys under pro-
viso 2 to section 5 and air travel during
off-session period; secretarial/steno-
graphic assistance. These wepe broad-
ly the recommendations of the Com.
mittee. Actually some of them have
already been implemented. For instance
the number of telephone calls was in-
creased from 10,800 to 15,000.

We have also increased the travelling
allowance for the journeys performed
by road to the rate of Re. 1 per kilo-
metre. Regarding medical facilities, a
provision has been made for iwo addi-
tional doctors for domiciliary visits,

Government have been considering
the question of some other alloywances
mentioned by the Committee. Govern-
ment does realise that Members of
Parliameni are probably one of the
lowest paid in the world, but at the
same time. hon. Members, I know,
appreciate the present economic situa-
tion and the constraints placed on the
Government 1n regard to the finances.
Nevertheless, realising fully the diffi-
culties experienced by hon. Members
and in order to facilitate their satis-
factory functioning, inside the House
and outside, Government have decided
to provide certain more facilities. In
Section 8 of the Act, there is already
a provision for housing and postal
facilities. Of course, the quantum of
it, whether in cash or kind, has to he
prescribed, but there is a provision in
the Act. But there is no provision in
regard to waler, electricity, constitu.
ency and secretarial facilities. After
all, all this hag to be prescribed by
rules by the Joint Committee, but
there must be a provision in the Act
in order to enable them to do so. The

* Moved with the recommendation of the President.
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Act is, therefore, belng amended to
add to the words already there regard.
ing housing and postal facilities, also
the words water, electricity, constitu.
ency and secretarial facilities.

1 may mention that some of them
can be given in kind, but it may not
be possible for some of them to be
given in kind, tfor instance provision
of travelling facilities 1n the constitu.
encies, You know, how dufficult it is
to do thal. Taking overall view of the
matter, we thought, we will leave 1t
to the Rules Committee and they will
naturally consu.t the Government to
prescribe under the various heads,
what should be done. But there must
be an enabling provision in the Act
and this is the purpose of tms Bill
It is to enable the Jomt Committee
to prescribe rules not only in respect
of housing facilities and postal facih.
ties, but also for water, electricity,
constituency and secretarial facilities.
This, in my op:nion, 15 a very reason-
able suggestion. 1 do not say, we meet
fully the requirements of the Members,
nor do I say, we are accepting—we
are not in a position to accept—all the
recommendations of the Committee,
but to the extent, the Government can
find resources, they would lke to do
something under these heads.

I take this opportunity to thank Shri
D, N. Tiwary the then Chairman of
the Joint Committee, which made these
recommendations, as also the Members
of that Committee. I also thank Mr.
R. 8. Pandey, who is the present Chair.
taan and who is pursuing further im.
plementation by Government with no
less vigour.

[ commend thiq Bill for the con.
sideration of the House.

SHRI R. S. PANDEY (Rajnand.
gaon): Sir. I would like to avail of
this opporiunity to thank Shri D. N.
Tiwary, who has made such a recom.
mend-dion. Also please give me the
oppor unity to congratulate the Minis-
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ter on behalf of the House that he hss
done something, not very substantial,
but something. We expect that he
would teke intp consideration the pre-
sent hard-pressed time and would do
a little more and more to enable the
hon, Members to discharge their duties,

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Salaries and Allowances of
Members ot Parliament Act, 1054,
he taken into consideration.”

1 also jomm 1n tlu, because nobody
knows how many people have worked
on 1t and ior how many years. I am
very happy that the report i1s unani-
mous. That 1s a big feature. 1f you
meel sometime 1n [uture again i1n such
a Committee, you rmnust also include
some gucst allowance. (Interruptions)
I am quile serious. Sometimes there
are more guests in M.P's house than
thete 15 accommodation In  such
cases there are 1{wo alternatives—
either to send the guests to some hotel
or to some ‘sarai’. Either the Minister
should provide something to build some
thing lile a Parliament ‘sarai’ or pro-
vide some money so as to send surplus
guests to a hote]l and the payment will
be made out of that money.

SHRI S. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, the Members of this
House or the other House (especially
the Members of the Lok Sabha) have
to spend much on the guests from their
constituency. VYou have correctly said.
I know of my own house—tihree or
four people are staying practically for
all the day and sometimes we have to
give them Rallway fare when they go
back to the constituency.

It is a fact that these concessions
have been given and the report as the
hon. Minister says is unanimous. But
let me make it clear that Member from
our party was not taken on this Com-
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mittee at the initial stage. Later on
wﬂsave a suggestion on behalf of our
party.

, As far as postal expenses are con-
cerned, we have to gpend Rs. 2 to Rs. 3
per day on stamps, It will be better
if we gre given service stamps. We
need not be pald in cash.

On telephone calls I have to pay
Rs. 7,000 p.a. Rs. 3,000 is being deduct-
ed because of the S.T.D. calls, People
come and use the telephone. It has
been impossible for me fo ask my col-
leagues not to use it.

Third thing is about the secretariat
facilities. We requested that four of
us or five of us be favoured with a
stenograpber. I cannot keep a steno-
grapher. I have to keep a part time
typist as 1 cannot give more than
Rs. 100 1o Rs, 150 p.m. $Secretariat
benefits should also be given to me.

I do not know what exact benfits
will be given in this enabling Bill. As
other people want to improve efficiency
we also want 10 improve it. Efficiency
can be maintained and improved if
we have a good office and other facili-
ties. Whether we will be paid in cash
or kind-—we have been told by the
Finance Minister that if cash payment
1s made, 1t will cause inflation. That
1s why Central Government employees
have not been paid D.A. in cash. I
have requested the Finance Minister
and through you I would regquest in all
humility to the hon. Prime Minister
and the Minister of Parliamentary
Affairs to give these concessions to the
Members of Parliament including Shri
S. M. Banerji only when instalments
of D.A., which are due, are paid to
the Government employees nmmmbering
30 lakhs. The hon. Finance Minister
said that D.A. will be given to the
Central Government employees after
this session. The mode of payment
will have 1o be discussed, 30 lakhs of
Central Government employees are
suffering today. Their backbone is
broken because of the high prices.
Prices are coming dewn, no doubt, but
they are mosfly in the wholesale mar.
kets but this has not given relief them,

This is an inopportune moment, it is
an unfortunate day, perhaps, if some
concession for us is to be given during
this emergency, when the country is
being asked to tighten its belt. Those
who are suffering already are being
asked to tighten their belts. It is un-
fortunate it we take a decision to give
even an amount of Rs. 50 or 80 more
fo Memberg of Farhament without giv-
ing six instalments of dearness allow.
ance to the Central Government em-
ployees, 1 request the Minister to
give an assurance in this IIouse, This
assurance may be given either by
Finance Minister or by Mr. Raghu
Ramaiah, because he is also equally
responsible, He should,assure us that
unless six instalments of DA, are
sanctioned to Central Government em-
ployees, no further amenities will be
given to Members, so that there will
be better understanding between the
Central Government employees and
Government and this House,

With these observationg 1 conclude
and I hope that my suggestions will be
considered by Government,

st Woqaro Forare (Marersior) : swae
Wy, a% fawr aga T & wwv ) A€
i oz FA Fy grhow Forrwa
3€w“r|?q%mﬁagaa‘r:i§aif
T F¥ qaT AT 9v §F w %y oA
% %7 firerat §, wATAEn & Ew W
w7 fafrdr fradt & 9y orfsare
& g & #7 %1 e faaer €
g W gor fir gfvay &7 s ariAarse
Yrad ) w faerr @, wr sfaemd
foey § | war = 5 B 91 AW
¥ X wroER, Foi A i ¥
qrferariiz Svasd Y gR AT X gmAT ¥
st werseR £ W #Y uw e
3w & g O ¥ Aw ¥ ot sy wwt F
sy w) foear & 1

qIAHYY &S TEE N Fgr f v
¥ aga @At wOU gT § 1 AW IW
¥ gukat 2, 4 5 AW wET AR
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F A AL, A17 AT EdT @, 99 qEEr
qifqaTiz oAt FiEz A F A
aY 39 B AT FT FETATA AATS F% fa7
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EFT A Al FHT T & 99
FTEIIF A2 & ST FE whAAET
¥ 9%, 92 "ITEE WA 7 |
gafd wa &1 ©F  wfger F fA
o Fe v farr srar Sy FeT AT
FTH FAIT | TN 42 ot Facwrfeer #7 0

AUGUST 6, 1975

~ Salaries and 12
Allowances of MPs
(Amdt.) Bill

T WrIT & 97 787 T aFq a1 9
FATH T1F FT HEE FATH 90§ FT [&4T
SrF qTfF w7 gW oAnr agh @iy @
TITF TT BAAT BT F 5T, HIT TR
®faet FaT T4 E A1 A5 wese @
AR ST FAT FEIAAT FT AE | AA
glar 75 & % wesz 98 Farq & WE
# g7 37 9441 § S FEIT 937 9
gAT #3E Ag FT "/EHAT | A
I gardr ag fagrfaor o 78 A

gq 7 7z « fawfar & 9 fF
Sl i’magﬁu?vr SfafadT ore 24T w1
& ag 91T Aedd ¥ uF & 3
ATeetyz W 9T gAE, W A
fazfeat geamdy &1 F19 F HR T
argT ¥ fzar &% wfea gar |
FIFAT AR INIBEA FF
HqAAAT § ATHRTE! & A0 1 5 g 48
¥ S Al F T 15 WATRA N TR
o T 600 ¥ F FH A2 faermw
T T I FIH & {78 a1 3 W E 9
¥ gHTRT FH TG FAAAT | Fga ;@

CgEmdw F oag F wed &l

FHAGUHI  TATITH 250 Ro
fgqrr 21 Fgh @ [ dEm AW
g wsat ¥ 150%, fowar g
w7 fF ST @M@, 57 arg anE
FGAT 72T § W A ARM T 10,11
ATE AL H1 3GAT 72T | T F47T A
AWM ZH FT FAA GATAT AT AW
& W Az EINT AL KAl
g AW A1 10 AT AN A 4
E3 =7 Y| ar F¥ Ta¥
G ¥ g7 99 T 9Fd & | Al
e 7T wfafasr awT v F FeE
§ 27 a1 wver @A FIfH Aol
F faaaraz g S fF 500 ®o

e qifqarie w1 T faar, afed

IT F AT F1A F glaer T8 A

Q¥ ZA TN AGATH ST BN HIT AR
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Members of Parliament may be free

from every botheration about expen-
ditture.

ot o W afd (oY)
WETR A, WTIHT GAATE, WIOF T
W st agt, Y gfwr &Y aw
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SHRI K. HANUMANTHAIYA
(Bangalore): There is no doubt about
unammuty of opinion in this House
for increase of salary and allowances.
Facts and figures have been collected
by the concerned Committee. I do not
wish fo repeat them. You, Sir, in
pariicular are conversant with this
problem all over the world, since hap-
pily you happen to be the President of
the world organisation, the Inter-
Parliamentary Union. And in this
year of our Speuker being the head of
the world organisation, if members feel
that they have to come somewhat on a
par with the members of parliament
in other countries, it is not a very ex.
orbitant demand we are making to
Government,

First many members will deal with
members’ allowances. 1 want to deal’



- Administrative" Retormg Commission, 1

--yned ‘fo-. -§et ‘aore qmoney than when I

“was & member of the Cabinet,  Every
VigiRy - therhunissimwt ‘T used 40 get
Rs,. 51 nﬂowance Just. as members . do,
when ‘the House slts ‘Phone facilities
were -availabile- just. as.for -members.
As soon as 1 became Mmister, the
!m_mq . constituency - phone was ‘discon-

.nected and we had to pay the expenses

. .ourselves. ‘That is a oreat burden. We
.-have to pay the rental charges for tele-
. phone, calls and all that. That alone
*-came to Rs, 500—600. It it is worked
. out, a member will very likely be finan-
. cially better of than a Minister with his

. Salary and allowancas

MR SPEAKER Yoy add the Speaker
“also along with it.

_S_HRI K. HANUMANTHAIYA: You
~.are right. . I was coming to that -also.

- .1 do not went to make exorbitant
~ iidemunds or proposals. :First the Minis-
- ters must be allowed free constituency
‘phone facilities .as it is to the mem-

. bers. ...Ministers do.not . cease to be-

- come members of this House merely
because they: are Ministers. They have

“to nurse their constituencies. It is not
as ‘though Ministers -are freed from

- ~the responsibility of nursing their con-
- stituencies, Therefore, I want Gov-
.ernment to take notice of this request.
" Specially. s0 in case -of the Deputy
~* Ministers and’ Ministers of State, Phone
- facilities extended to ordinary mem-
. bers should not be curtailed in their
- 'cases. This is the first proposal I
- want to make. '

Secondly, as you know, petrol ex-
*  penses have gone up, almost more than
~~double.

' AN HON, MEMBER: Four times.

" SAR] K. HANUMANTHAIYA: I am
" not ecomparing the price of petrol now

with what it was four or five. years
.ago. L .am taking into consideration -
the recent rise. It I ‘make too much

“of a demand, it may not be accept
lble .. L] I_ )

'mtﬂly wm I vius Chairman of the .leaw alm palntn

: Vobies. . L hwu had*exp!ntnce ‘Wm it
' comes 10 expenditm, psycholog:eally
'-_any Ministe‘r thinks of - cutﬁn; At down
-“instead of ' increasing it,"we have to

2 iha authori-

ma-intam wha.t is cane-d ﬂse balanr.ae of -

the Council of Ministers . should ' be

~ given extra allowance to make up for
the increased petrol cost; it ‘may: be
.called conveyance allowance. ] under-.

stand that the Government is propos.
ing to pay a consolidated allowance of

about Rs. 500 to each Member for

electricity and various other facilities,
I request that Rs. 250 may be allowed

. @s conveyance allowance to Members,

Ministers as well as the Speaker and
the Deputy Speaker, though actually
we know that it costs much more,
about Rs. 500 or 600 a month. I would
not go to that extent; I should sug-

~the budget. So the petrol cost has:
" gone. up. - 1 want that the Members of
~the ‘House as well as the-Members of -

gest that a separate allowance of

RS, 250 by way of conveyance allow-

- gnce be given to them, whether they
_ attend the session of Parliament or

they are in their constituencies.

So far as the salary is concerned,
Members are now paid Rs. 500 which
comes to Rs. 6.000. The previous Fin-
ance Minister was good enough to_

raise the limit to Rs. 6,000 so that it™

may . come up to the inc_oma_-tax_ ex-
emption limit. Government has now
increased it to Rs. 8,000, The salary

-may also be likewise fixed go that it

comes to Rs. 8,000 a year. This may

' be made applicable without discrimina-

tion to Members as well as to the

- Ministers in ways found.practicable. ..

(An Hon. Member: Speaker also) I

w

am speaking for every Member of

' .Parliament, whether he occupies the
- Chair- of ‘the House or he is a member
. of. the Council ol Miuisters.

80 far &8s DA is coneemed we m

_ thinking 6 ‘streamlining the procedure
. _ot ?arliame 12 and it ma.v come to.
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Jour notice a little later. The dally
allowance may be increased from Rs. 51
to Rs. 75

MR. SPEAKER: Minc i5 only Rs, 15.
If it is official it is Rs. 30. I have not
in all my tenure as Speaker got more
than 30, How happy I feel when you
say 75.

SHRI K. HANUMANTHAIYA: AS
my hon. friends Mr. Banerjee and Mr.
Tiwari stated we have been drawing
the same amount for more than ten
or 15 years. We have not asked for
any increase though prices had risen
and the emolumenis of Government
servants also rose, It is not that we
are jealous. 1 only reguest that the
Government need not be generoug in
the case of Members of the House. It
1s enough if they are just. If it 1s a
question of generosity it goes much
beyond the figure which were demand-
ed. You can compare it with the emo-
luments of Members of other Parlia-
ments all over the world. These three
proposals may kindly.be accepted.
They need not be generous, not even
just but a little less than just.

SHRI R. V. SWAMINATHAN (Madu-
ra1), Sir, I was also a member of the
committee which has made these re-
commendations. Pandit Tiwary has
claborately dealt with the important
points and Mr. Hanumanthaiya also
has given his views. I want to stress
only one point and that is the ques-
1ion of pension for Members of Parlia-
ment. All the members of the com-
mittee were unanimously of the view
that pension should be given. As the
custodian of the rights of the members
of this House and also as Chairman of
the International Parliamentary Asso-
ciation, you know in how many coun-
tries Members of Parliament are get-
ting pensions. Even in India many
State legislatures are considering this
question. Madras Assembly has al-
ready passed a Bill in this regard and
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83 an ex-member of the Madras As.
sembly, 1 may alsg get a pension,
because for a long time, I was a
member there. After all, the term of
this House is only for a few months
more, but we are pleading for the
future members. We expect that
members in future will come from the
lower sections and we are pleading for
them, not for the rich people. Mr.
Babubhai Chinai, who was a member
of the Rajya Sabha and who was a
rich man, also pleaded that pensfon
should be given. There are a number
of members of this House who repre-
sent poor people and who will repre.
sent voor people in future algo and
they will not be able to maintain their
families if pension is not given. I hope
the Government will give serious con-
sideration to this matter,

SHRI MOHAN DHARIA (Poona):
Sir, it is a fact that the emoluments
and facilities provided to Members of
Parliament in our couniry are too
inadequate to carry out their job, The
Minister of Parliamentary Affairs has
brought forward this Bill to implement
the unanimoug recommendations of the
joint committee, I have no doubt that
it is the duty of the country to take
care of Members of Parliament 5o that
they are in a position to discharge
their duties in an honest and effective
manner. We find that the entire com-
plexion of Parliament is getting chang-
ed and more and more youngsiers and
people who have no other income are
becoming members of this House. So,
they should be given more. I also
suggest that when we think of the
salary and allowances of MPs, their
personal and other income should be
taken into consideration and those who
have no other income should be given
better treatment and a fairer deal.
Otherwise, it is not possible for them
to remain honest, maintain an office in
their constituency and function effec-
tively as Members of Parliament. Un-
fortunately it has happened that this
affice is exploited by those who are
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[Shri Mohan Dharia] siderstion. I am not insisting but

exploiting outside also. A very con.
sidered view shal] have to be taken in
this regard. Pandit Tiwary was Chair-
man of this committee and now we
have our young and enthusiastic friend
Shri R. S. Pandey as the Chairman.
Instead of taking such half.-hearted
measures, i it not possible to bring
comprehensive legislative measures
necessary, as a sort of package deal, to
give various facilities to the members?
The financial memorandum says that
the extra expenditure will be
Rs, 42,60,000. When this figure goes outi
to the country, the common man will
think that each member w:ll be get.
ting Rs. 500 more per month, The
country will not understand anything
and the people will condemn the Mem-
bers of Parliament. Therefore, I may
beg of you that the way in which it
has come, it will not be fair and pro-
per for the Members of Parliament.
When efforts are being made to gener-
ate a new atmosphere in the country,
when we are speaking of g new era
of discipline, I think, all caution and
care shall have to be taken to convey
to the voters that this is what the
Members are entitled so that the
Member should represent in a better
manner and serve the constituency in
a better manner. We shall not feel
ashamed to do that. So, in this con-
text, may I request the hon. Minister
and the hon. House to take this aspect
into consideration that a package deal
i{s necessary so that the reputation of
the Members of Parliament is not at
all blurred in any manner in their own
constituencies. Otherwise, this sort of
legislation will go against them.

Sir, it 1s a fact that it has not been
possible to sanction five instalments of
dearness allowances to the Central
Covernment employees including that
of Lok Sabha and Rajya Sabha Sectts.
employees. In guch a situation if this
Bill is considered in the next session
with this package deal, I think, it will
be just and fair to the Memberg of
Parliament. This is for your kind con.

having regard to our own interest,
perhaps, if the Bill goes in this form
in the country it will be mis-interpreted.

Regarding pension, I do feel that
pension should be given to Members of
Parliament according to their service
and according to their additional in.
come., My emphasis 18 that we should
encourage the younger generation to
come over here as Members of Parlig-
ment. If the couniry takes care of
the Members, nat .rally they will be
encouraged. This i my suggestion,

With these words, I am zrateful to
you for giving me this opportunity.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Speaker, Sir, my
first impulse when this Bill further to
amend the Salaries and Allowances of
Members of Parliament was just intro-
duced by my hon. friend Shri Raghu
Ramaiah, was to oppose the Bill be-
cause I feel that what iy being given
18 very meagre. It does not satisfy
the requirements—just and fair re-
quirements—of Members of Parlia-
ment. But it ig said that something
is better than nothing, and therefore, I
am not opposing this Bill. I hope, Shri
Pandey who knows the miseries of the
Members and also a sympathetic
Speaker like you who knows that
Members in India are the lowest paid
in the world, will do something sub.-
stantial to improve their lot. If any-
body says that today the Members of
Parliament can function honestly with
the present salary and allowances, I
say, it is hypoerisy. The fact iz that
we are suffering today and particulatly
those who do not have any other in-
come and depend solelv upon the
income they get as Members of Parlia-
ment, their lot is miserable today. I
very much support what my friend
Shri Mohan Dharia and others have
said. Today, you know that the rupee
~value hag gone down very much, The
rupee is worth 30 paise. That means,
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if we were paid Rs. 50 per day as daily
allowance years ago it must be Rs. 150
now. If you can't give any conveyance
allowance, the NMembers, at least,
should be given a coupon of five litres
©of petrol everyday.

12 hrs.

We have 0 ¢6 a lol of consuifuency.
work in Delhi also, We have to meet
people here ncluding Ministers, and
make representations, Il 1s impossible
t0 go round without any such allow-
ance. Here in Parliament, we say that
prices are going down in the country;
but what has happened inside the
Parliament House ? Here, in the Par-
liament House, we have got a canteen
run by {e Rea ' vays. Recently, the
prices there have gone up. Previously,
we were gelling the thali for Rs. 2-80
its price now is Rs 5-50: and for full
lunch, the cost has gone up from
Rs. 4-20 to Rs. 6-30. Thus the prices
of food items inside the Parliament
have gone up. We have to pay double
the price inside this House, They say
the subsidy has been withdrawn. We
are sncnriine more* but are getting less.
This is the position. So, with this in-
come and daily allowance, it is impos-
g ble to live. To-day, we are getting
Rs. 51f- a day., We are spending
Rs, 30/- or more on tax fare daily.
Moreover we always have 'guests—
no doubt we welcome them—but if we
feed them, we have to starve. We get
a companion while travelling by the
Railway. But the companion hag to
travel by Second Class, he even does
not get a berth. We have to pay for
it. He gets only the seat. The spouse
or the companion must be allowed to
travel along with ys in the First Class
always. That provision should be
made. Thege are my suggestions. Many
Members spoke about the pension.
Pension has to be given at least to
those who have comp'eted two
terms. The Tami] Nadu Government
has provided pension for all the
Members of the Assembly there who
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have eompleted 3 terms, It is done in
Himachal Pradesh also. The facilities
that to-day exist for Members of the
Assemblies, do not exist for Members
of Parliament. In Xerala, Rs, 150!-
are given separately as Constituency
Allowance. There, the Assembly con-
stituency 15 of nearly a lakh. Here,
we represent six such constituencies.
Therefore, at least Rs. 500{- should be
given to Members of Parliament as
Constituency Allowance. It has been
gaid that conveyance can be provided
for the Memberg to tour the consti-.
tuency. Government-cars are not avail.
able everywhere, especially for going
to the interior areas Many Memhers
represent rural areas. Therefore, it is
necegsary that Constituency Allow-
an~e should be paid separately in
cash Todav, ‘he S.T.D facility has
come as a blessing to the country but
it has come as a curse to the Mem-
bers of Parliament. I have got bills
amounting to Rs 3000’- to Rs. 4000/~
pending which I have {o pay from my
pocket. A Member of Parliament
canno{ stop his friends from the
constituency from coming, slaying
with us and cannot stop them
from dialing to whichever place
they desire. Fortunately or un-
fortunately, I am the president of an
All India Party; and members of my
party from all over India come to
our place and go on dialling. We can-
not stop them. Unless you increase
the number of free calls allowed, it
is very difficut. Some allowance
shoulg be made for trunk calle also,
at least, to the extent of Rs. 200 per
month. I do not want to ask for any-
thing more which may seem to be
exorbitant Members should be given
a Constituencvy Allowance of Rs 300
to Rs. 500 and also allowance for ste-
nographer so that friends can come
together and can at least employ a
stenographer paving him or her Rs,
400 jointlv. Thet will give employ-
ment to many voung people also. All
this is necessary for the proper and
honest discharge of dutles by Mem-

26
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bers of Parlisment. I hope sincerely
that all the suggestions will be consi-
dered by the Minister, yourself and
the Committee.

MR. SPEAKER: Salehbhai is al-
ways absent when he is needed,

SHRI S. A KADER: (Bombay-
Central-South): 1 was collecting
papers about the Bill,

MR. SPEAKER: I have finished the
list given by the whips and in addi-
tion to that more speakers have al-
ready been accommodated. I have
received a number of chits, twice as
many have again come. I am not
going to accommodate any Member
now,

SHR] S. A. KADER: You kindly
called my name, but I wasg out. I may
be permitted a few minutes.

MR. SPEAKER. When you are
needed in, you are out.

SHRI S, A. KADER: I did not know

that my name would be called so
soon.

MR. SPEAKER: Anyway, his name
was in the list and he was missmg.

SHRI S. A, KADER,
indulgence.

MR, SPEAKER: But I must know
where you actually were! Anyway go
ahead.

I crave your

SHRI 8. A. KADER: The Bill has
been introduced bhv the Minister
of Parliamentary Affairs on the day
of his hirthday and it also comncides
with the Speaker’s birthday. The pra~
yer of the House js that you may
live long, both of you, so that you
come out with more proposals like
this in future,

I am .happy tu note that there is a
ncar unanimity if not complate unani-
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mity in thg House about the proposais.
contained in the Bill, Also thers are
some suggestions which have been put
forward. I am not a person who belie-
ves 1n kind, I believe in dash.

MR. SPEAKER: I have more per-
sonal knowledge about you!

SHRI S. A, KADER:

Cash brings
kind. !

Some suggestion was r.ude by my
friend Mr. Banerjee that stenogra-
phers should be pooled by four or five
Members. This is a most impractical
thing, and if the stenographer hap-
pens to be a lady, it will be more so!
Therefore, I feel that cash would be
better than kind and avoid all future
difficulties.

About the emolumenis that have
been proposed here—of course, they
are not final, the Rules Commuittee
will finalise them~—I would like at this
stace to make some suggestions First
of all, let there be no misapprehension
thay thig 1s a Bill which will provoke
some kind of opposition from the pub-
lic. Ate we doing a right thing or not?
We are doing a right thing after a long
time. This 15 due to the emergency.

MR. SPEAKER' This 1s not due to
the emergency.

SHRI S A. KADER: But the emer-
gency has given an opportunity for
considering all these proposals which
have been pending,

MR. SPEAKER: This Bill was con-
sidered much earlier and unanimously
adopted and all parties were pre-
sent,

SHRI 8. A. KADER: We are not
doing anything wrong. There is no-
question of a reaction in our consti-
tuenmcies or in the minds of the peo-
ple. Every time a Bill to raisg the
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- salary of the Members, whether in the

Legisiature, or in Parliament, is bro-
ught, some of the Members of the
Opposition have always opposed it on
the ground of opposition, but after the
Bill is passed, I have not seen a single
Member of the Opposition refusing to
draw the additional allowance. That
is what our friends are doing.

Let us not link this with the dear-
ness allowance of cmployees or any-
thing else, This is a specia]l category
by itself. The daily allowance of
Rs. 51 was fixed long ago but no in-
crease has been made for several
years in spite of the fact that the cost
of living has gone up five or six times.
We have to come to Delhi, we have
to mamntain our houses and families
here. Do you think that within
Rs 51 1t is vpossible to do it at the
present prices? I would suggest an
increase in the daily allowance to
Rs. 75.

Of course, there are so many things
to say, but you are very keen that I
should sit down.

MR, SPEAKER: I have not asked
you to sit down.

SHRI S. A. KADER: We who are in
the public life cannot have our own
professions There are very few who
can do it. Many of the Members can-
not combine the two things. Either
they are in politics or in their pro-
fession. Some arc taking advantage
of this, as was rightly pointed out, for
their professional ends also, but there
is a large number of people both in
the Legislatures and in Parliament
who are only dependent on the meagre
salary that they are getling and the
moment membership of Parliament or
a Legislature is over, they are on the
streets, The workers get gratuity,
others get pension, but these Members
who serve the public who voted for
the grant of gratuity and pension to
others are not given anything because
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the law has not provided for it. I
would request and sincerely appealio
the powers that he that thege matters
should be considered.

The LIC is a nationalised institu-
tion. I suggest that as soon as a person
becomes a Member of a Legislature
or Parliament, a free insurance should
be taken out in his name for the
duration of his membership, and after
he ceascs to be a Member he can go
on paying the premium. It is a kind
of safeguard foy him after his retire-
ment.

There is one thing more which I
would like to mention. We give pen-
sion to freedom fighters. It is a very
welcome thing, but what about these
Members who are fighting for the
people all the time? For example, I
am very old. After I retire from
membership of the Lok Sabha, I have
nothing today to fall back wupon.
There are so many cases like that.

As for as pension is concerned, a
careful consideration should be given
as to how it can be done in Parlia-
ment and State Legislatures,

As far as spouse is concerned, if we
bring her from our constituency to
hefe during session time, then we are
permitted. Otherwise, we are not per-
mitted. Ag you know. we have to go
and work at different places, I don't
think there will be any difficulty if a
pass is issued to the spouse also on the
same Dbasis as it i« being issued to a
Member of Parhament. I would re-
quest the Railway Ministry to consi-
der this point,

AN HON, MEMBER:- What about

the widows?

SHRI S. A. KADER: If they re-
marry, they should be issued passes.

MR. SPEAKER: There are so many
Members who want ¢o speak before
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me. I want them to speak after listen-
ing to me, But my observations
should not be treated as a speech. These
should be treated as an informal in-
formation. If you think that it can
be off the record, it may be of the
record.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: In big countries
like the USA, Cuanada and Japen, they
get much more than what we get here
and we cannot compare ourselves
with them, with their economy. But
if we comparc the rate of economy
with them, economically, they are
very much higher than us. There,
each Member is given a room for
office, one library and two Stenos
and a car. If the economy permits, he
gets two stenos. otherwise, he gets at
least one steno.

But Mr. Kader should not have any
prejudice against the ladies. Now,
these posts such as Telephone Opera-
tors. Stenographers and Teachers will,
in future, go to the ladies. If there
is a lady he.e, it should not be some-
thing as if something very  extra-
-ordinary has happened. It is the duty
of all of us to change the old menta-
lity and treat them as mothers, sisters
and daughters.

(Interruptions)

I am not accusing him in any way.
Unless you have this attitude adopted
that the ladies arc your mothers, sis-
ters and daughters, except your own
lady we cannot go ahead. We must
encourage that thing. This is the only
country where we see this extraordi-~
nary approach towards ladies.

In 1961, I addressed the Legislative
Assembly at Taras. I foung that about
50 per cent Members among them
were ladies. The Speaker made me
8it by his side As you know, there the
Members who are Members of other
countries, can move in their Houge.
“While speaking, I congratulated them

AUGUST 6, 1978

Salavies and 32
Allowances of MPs
(Amdt) Bl 7

by saying that their House had such
a liberal attitude towards Iladies.
There almost half.of the Members
were ladies. One of the Memberg got
up and said, “No, Sir, they are our
secretaries.” They were sitting side by
side. In the Commonwealth countries,
whenever they ask vus—Mr. Shakdher
and myself sometimes have io invent
things--we say, “We are a developing
country; we are coming up; we are
revising our rules; we are getling this
and that.”

In many countiries, the Ministers,
the Speaker and the Secretary-Gene-
ral are allowed to do practice also.
They are not whole-time. Even not
being whole-time, when compared to
countries, like, Jamaica and others,
they get more for part-iime than
what we get for whole-time When
they are free fiom here, they go to
courts and do practice There are also
doctory and do their practice there
are jawyers also Thev have their pro-
fessions and they do practice. 1 do
not think that is  possible in this

country.

The canteens are very modern.
Here, the doors are rotten; the system
1s very old. Scientific canteens are
coming up. They are subsidised. In all
legislature canteens, you get the
cheapest food, the cleanest and the
most nutritious food. You ask Mr.
Shakdher, He will tell you the names
of those countries, not one but dozens
of them. I tell you, they are all sub-
sidised.

About foreign delegations, when
you go along with foreign delegations,
it is almost a starvation allowance that
is given to you. Anyone of vou may
please get up and tell us, “Is it
enough 7”. For one breakfast, in any
country, they charge you normally
between 4 to 5 dollars now. Last year.
it used to be 3-1/2 dollars. That
comes to about Rs. 35, The breakfast
consists of tea, one toast or biscuit and
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egg. For that, they charge you bet-
ween Rs. 30 to Rs. 35 now, not less
than that, For your dinner or lunch,
believe me, you cannot have your
lunch for less than Rs. 80 or Rs. 90
and you cannot have your dinner for
lesr than Rs, 110 or Rs. 120. I am con-
verting dollars into rupees.

‘What do you get ? Now, if some
other countryman is sitting near you,
you cannot ask for dal bhaji. You
have to jein him, you have to ask for
the same thing. If he says, soup, you
also say, soup. Then, he says, grilled
fish or grilled chicken and you say,
“The same thing for me.” When the
bill comes, it is about Rs. 130 or
Rs. 120. And your allowance is only
between Rs. 80 to Rs. 90. Therefore, I
have with my own experience seen
many of our delegates going without
lunch or without dinner. They pull on
only with one meal looking forward
for some unknown host.

Then, this amount of Rs, 500 which
you are getting as your salary is the
same salary which Members of the
Punjeb Assembly also get, They have
more allowances than what you get.

AN HON. MEMBER: In Andhra
Pradesh also. )

MR. SPEAKER: In Andhra Pradesh
also. I do not mean that in Andhra
"Pradesh, it is less, than what is in
Punjab. What I know I am telling
you. I think, many other States must
be having that,

About Ministers—Mr. Hanumanth-
‘Biya has been kind enough to include
the Speaker also—the salaries were
decided some twenty years back. And
in regard to the Daily Allowance, if
I go on tour when I am jnvited
-Aomewhere, I am generally a
8uest of that State But sup-
pose I am not, I get only Rs 80/. per
day. Geperally, if I am invited to my
own State, either I get my nephew's
car or the State gives me a car. Byt
it ¥ am left on my own, I get 32 paise
1214 LS—-2
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per mile while the Punjak University
and some other Universitieg give 75
paise per mile, After all, there
should be some ratiomal thinking
about it and you must consider, when
your Members ang other go out, what
people would think when, in a big
country or small country, other dele-
gates are showing a bundle of pounds
and your man is showitg only dollar
50 as his total foreign exchange. It is
a very difficult situation,

But, for the present, we welcome
whatever we have got and I think we
should not grumble any more. There
is a very short time left, and if juck
favours you, yout may have a little
more. But these things will have to be
considered and nationalised, and that
should be done when you appoint the
next Committee,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): I am very grateful to you
and to the other Members of the House
for the broad and unanimous sup-
port that hag been given to this Bill.
Ag I said at the outset, it is not as
though the Government ccnsiders that
this meets the full requirements of the
Members; certainly net. I have made
that quite clear, In fact, even in regard
to the recommendationg of the Com-
mitice, we examined them and found
that, at the present moment, we could
not accept some of them. The reason
is very simple, There are always two
views, For instance, Mr, Mohan Dharia
has, in his speech said “what will the
public think if they know that you are
gomg to get 30 much”? (I am dust xe-
ferring to his argument). On the other
hand, there is the other wiew that
Memberg must get what is adeguate to
make them discharge their duties more
efficiently and  satiafactorily. So
Qovernment have to find & vig media.
Government have to keep in niind the
financial fesources available to them;
Government have also to keep in mind
the present situation where we are ask-
ing everybody not to  incCresge their
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wage bills, We have to take into con-
sideration the over-all situation of the
country and the economic sityation in
which we are now placed. It is there-
fore, Sir, in that context and with a
view to furtheéf facilitate the Members
of Parliament in the eflicient discharge
of their dulies that we have placed
these proposalg before the House and I
commend them for your acceptance.

MR, SPEAKER: The question is:

“That the Bill further to amend
the Salaries and Allowaaceg of Mem
bers of Parliament Act, 1954, be
taken into consideration.”

The motion was adopted

Clause 2. (Amendment of Section 8)

MR. SPEAKER: Now, we take u®
clause-by-clause consideration. Clause
2. There ig ane amendment given no-
tice of by Shri Ramavatar Shastri. Is
he moving that?

SHRI RAMAVTAR SHASTRI
(Patna): Yes, Sir. I beg to move:

Page 1, line 9,~

omit “all or”

QEGH o, IF WA A% § [% g57
FWi FY JAATF WA §I g
# feafr aua § 1 |loq ag W A=
g v ozl ) q®ar & ww J7771 #7
feafs &€ oy s WU ) wWE
arayz afafr 7 €9 Qlawrd g™ =7
qRTT (RAT O G I § R 9%
qTHTC ¥ 9% fagas awyaw ow fmar &
F7 9 war wiwfe & qure gafwe
faq ¢ fr dag Ageq Wivs Ao A7®
§ W FT FF /T F AT W,
qax qrarg; M wFq § Iawt aiw
§ NET HTET | W6T XF BT ST
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HE FC q €0 To [aai¥y &
waF i 6 cfafa 4 IeR W€
RTAE EF WA BIRIXTE® Q1@ RAT G
wre & gar fe ow sfafe F gt o
FART A, AT R A AW
wifr 7€ ff Wi gl afafafe § o
T € 4t 77 7o gw g ok gk
/TG WTAAIY gl A &G04 | AT WAL
HIT ST FT WGAT FTH  qoS I
¥ fr & o o sgfeaad 37 g
g UG IETHE | Afew EH I
WG et % R Ao Fw X WY
tFagg in liew of all or any
Sragfaa ae @ W@ & &9 ww,
faseit, qreY, STedtegEY WIX Fwefras
wfefdrs 37 % & fret 0F & fag g
dgT 27 a7 7 & fag o dsT I aw
feqra & %2 1 fowrfor & 1 =fwfs
¥ gg fowmrfro a1 & fe oo o F &
Fre R 2 AT AR HTE R 3D
¥ qATH A gAY ¥ €9 {OAT F133
qu #7 wRA | Ga7 w09 faamr o 394
& &%AT § fa 39 g0 I9R T AN w7
& HYT AT WG &7 qEGE § A% T @Y
ZT | T ATH WY AT § C@EHT N
gr AT e Ty A X Hr @I A
% * A1 o, fawe), o, sm W Fw
A & a9 9T g7 ¥ve Feaw wiwfady
® AW gAY G Y g o A 7 s,
afer o ¥ dutgT § IW & wAWIC
ffsg | afy Jor dweT wre &Y
wva & Y w9 2 ¥F WA gy S

. .“pnstal water, electricity, consti-
tuency and secretarial facilities, or

such amount in cash in lieu of anhy
of such facilities....”

At A ag g Fie of #AET & a¢ oW
& folr wipft fy dor ¥ @ Wi W 9F
wT TRy &Y A ¥ o X W B
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ﬁm@,‘m.!ﬁ’ﬂﬂ S8 ®1
AN o9k IIT wT | |

e AT wgAT § 6 wrr ey
T AW & fewwer g wrowr r duT Y 3
wigd gi frdlY wTe WTeEw ST @Y W
96 & fag ¥ Sifsg | e o &
frg &Y Ofsd 1 ¥ g7 AT W,
W AT X 200 598 ¥ faar & ¥
WAERATATHH FTEHRT & 7 91T
e #Y sqarear Y Wi, ArERS Fraifea
%T & foF €@AT ArEdAw A 3, 4, 5,
a6 WA ¥ A §wx §, ¢ ¥ fa¥
¥ S T qdar T F A g wrE
SAAT & i F ST FHT Wi ST A/
SATAT {IZ FT &HA | AT qE /AT
sfafr «r femfor & & | a7 30
wfafe &t fewifor &1 dwr 7@ a1
W WY O &G a1 SAaT FEEt
g | AR WX dET A w4, T
& 3 fvaaT e w19 FAT 7@
g 7% T gn

% g ow w ¥ fa qifea
A& 9T, IO WX IEIT ST THAT 94T |
T, 37 A9 fidas & & oo
A Y AW FEIT 9T g F F g fmv

SHRI BHOGENDRA JHA (Jai-
nagar): Mr, Speaker, Sir, not for the
sake of formal stand or for the zake
of political propaganda, but very
seriously, I do urge that the amend-
ment moved by Shri Ramavtar Shastri
should be accepted. I do personally
feel that for going to the constituen-
cies for those Members who have
rura] constituencies, it is unavoid-
able that they should be provided with
conveyance; no cash amount will do.
I know, in order to do my job, how I
have tio maintain myself; T have bBesn
keeping my family in a semi.starved
condition. If you give cash, that will
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not serve the purpose. The amend.
ment moved by Shri Shastri iz a
minor one; simply you have to delete
the word ‘or'. You are giving o
proposing to give some lumpsum
amount for the facilities, that will be a
complete betrayal of the imotive in
many cases, if not in all the cases

I again request that if not for all,
for some of these things, only facilitiee
should be given. If that ig not accep-
ted, the amendment is a compromise,
that ig delete the word ‘or’. In most
cases, that will not be utilised for the
purpose it is meant, because we have
some experience here as also with re.
gard to our constituencies. If these
facilities are provided in cash, that
will be defeating the purpose of the
Act and cheating the people. The pro-
vision of these facilities in cash must
be deleted. I again repeat that we
will be cheating ourselves, cheating
the people and defeating the purpose.

SHRI K, RAGHU RAMAIAH: Sir,
I am sorry, I am not able to accept
the amendment for the simple reason
that I indicated in the beginning that
there are some cases where it is not
possible to provide in kind for instance
Tiwaryji mentioned about one jeep
being made available in a district.
How can that jeep be available for all
the MLLAis, MP and for the officers
also to discharge their guty?

SHRI BHOGENDRA JHA: There
are many jeeps there which are simply
utiliseq for going to cinemas etc.

SHRI K. RAGHU RAMAIAH: We
have left it to the Committee to con-
sider and decide what is feasible, what
is not feasible or whether it should
be In kind or cash. Shri S, A. Kader
said that he preferred cash to kind.
We will consider all these various as-
pects and then the Rules Committee
will do whatever is possible within
the mmbit of this provision I am not
accepfing the amendment of Shrl
Ramavtar Shalh'i
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MR, SPEAKER: § will now Dut

amendment No. 1 of Shri Rumsavtar
Bhastri to vofe.

Amendment No. 1 was put and
negatived

MR. SPEAKER: Now, the question
is:

“That clause 2 stand part of the
Bl

The wmotion was adopted,
Clause 2 was acdded to the Bill
Clause 3— (Amendment of section 9)

SHRI RAM HEDAQO (Ramtek): I
beg To move:

Page 1, line 12—
after “eiectricity” inserie=

“facility to travel by State trans-
port and Jeep facility to travel
in district” (2)

SHRI RAMAVTAR SHASTRI: 1
beg to move:

Page 1, line 14,—
omit “all or” (3)
SHRI RAM HEDAOO: Ibeg to
move:
Page 1, line 14,
after “and” insert—
“provision for retirement pen-
sion” (4)
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eqifqa WO aERT w1 TR ST QAT d

W ga Ifeel aw ar o gl 9N

- Forerefy wrfigy | Rz S8 N 7 ¥ wroreer

age Wiy gt & Wi o § oy
forerfy § st dag waeq HF & araopE
I # T et & o anw wgw
wrar gt § 1 gafeg AT wger Oy
fe fog w@ ¥ TH e ¥ wgdfee
e frarrraarr@A s aw &
afx gi €z rrade # ot avar £ glar
Iqeey F &7 1Y, &Y g7 wo Fratag
g ¥ oy #y 7€ wedt gfewr s
& Ry |

el e ag @ fo & & ey
g & a1 § WY T 97 F suE wei
1 goprd oo feey wnfgg Afew
I & I F fafeey wm w1 saw
fasr mar 1 zw ¥ & 5 T S
¥gT o & ¥ ¥W AW F @I FRAT
2 o Toerd wfgwrd smow s
I F Iq K AT FT W awI
o @ ¢, fom w7 =T FT@HE B/
Foeeg T AT ¢ ) gW owAYy € fE
qg3 wrei & fau goerd S &7
YA $TAT wred & fag W e
wfearé &Y a9 T g wfge wife
Zw ¥uy § i wror ot Jeray afafa st
gwrafer gy & o forer, aficwre ®7 qwmafr
g &, T ¥ am AviEt €2 o
Y § W & AT @ awew eqrfuy
wT wed § | dae wedt vt oy gfeer
wer gt &, vAfoq g & s
qrfemrie W1 R T qaee Tt

¢ | & ST AT Y ¥ A T
3 73 dog wew & T o gl
T & w0 ag et F auY W wwar

@re i} o) fewe] o1 ot g7 w7
%ﬂm%zﬁm AT
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kA grem § e F ol & B ¥ 717, 7T ¥ v 9 ¥ ag Ak

T WS WX 97 ¥ fow v 3T WY
fowwd ¢ w% afew & o Adf qwar
wWifEs o ¥ graT 5@ & fau ooy
& ¥ wei & 1 AT fag T ¥ smAear
7§ & W o & A § av ey |
T @t wadifr wR AT qETaR
€ ;%1 @ wima & ey ¥ e
farar streft @ o oiy ey orrely §, &fiew
AT I FEE ¥ W gU A qrgae
g 37 % @ Arey fafa oW
fag & ag AT awT & FW @A
AET £ 5w wre arfegrie o
{7, 39 & fAau averd e &7
TTIETT FHAT ATFET | & AW qF A=A
F¢ QT I7 &1 77 Faryard Y =vfeg
fo oy Fr T g9 T 1 W
Tog A F & ag A faar g

¥ arq & qrg frafadas st
AT & | WS uF HFIIT g FIITAT
FrgTal 1M EIR A E TN T =
¥ WEew A€ wATS ¥ AT frarav
g wF FAZ 1T @WT ®T ey TEY
AT & a0 WSy AWy ar A gt
v waew TE AT ¥ WL freY 9T 9%
T AT § A IE W APy A
fegfa &1 ol & 1 Y ofeedw A ¥
grar §, 3% & whw aa® & A o
aadifa & ¥ o AT 9w Ay
#t ot aotfr § o e e fae
¥ | wfag afx g7 s o wrfes
gherw & FeR gr wdw owil, o
for grroRely W @, & W § e
7 6, oy ag s duwd e
ke & wrr oot ¥ At wr R
wYe st ur off wh, @ & few nff
qrist WiT fow ot it &Y qroofife & g

T 2T Y I 1w Q¥ g
ﬁ‘mﬂ'{ﬂ!lﬁmﬁr%m

o Y A

aT qY =W & fau@re)y | ag awre &Y
¥aT w@T @r ¢ e et v s
¥ wwTw WY ¥ir WY §) yafeg fagfe
FTT T TET ACT W &Y sgwed
I AT )

MR, SPEAKER: 1 will now put
amendments Nos, 2 and 4 of Shri Ram
Hedaoo fo vote.

Amendments No. 2 and 4 were put and
negatived

MR. SPEAKER: I will now put
amendment No, 3 of Shri Ramavtar

Shastri to vote,

Amendment No. 3 was put and nega-
tived

MR. SPEAKER: Now, the question

is:

“That clause 3 stand part of the
Bin.”

The motion was adopted
Clause 3 wag added to the Bill

MR. SPEAKER: Now the question is:

“That clause 1, the Enatting For.
mula and the Title stand part of the
BilL.”

The mation was adopted
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Clause 1, the Enacting Formula gnd the

Title were added 10 the Bill.

SHRI K, RAGHU RAMAIAH: 1

move:
“That the Bill be passed.”

MR. SPEAKER: Shri Daga.

o qw W I (9reT) ;o weaw
wgew, & qF T wgAr wrgar g e
w7 faeh ad W& ¥ Wk
weet & o wd wf &, w45 <

qrq 9T fAseT & a9 58 AT FAAT
* JA7 F, A I FT FF ¥AA IW H
fratwr & aff § | ¥ fegm
® W R F OAAr qFar § WK 9
g oqIfYq ST 9¥AT g 1 T
qod wIfeq $@ @99 A I TG
qraar § fis ag dae qreg arg JTAT
w1 sfafafue w<ar §, ag swwar §
fir wg wre Aw w7 sfafafoe s<ar &
R o wAETH ¥ WA A ATRA
qost I & @ s wfeR,
IV WA FAR qArAr wifgd, ang
swrar wifgd, Sar v wifgy arfe
Y OIAT ®TH IF qW@ ¥ FT & |
qTOHT BIET B Al 9T =T AgN
AT wrfgd

wTqy %1 § f5 AT wmow A e
7 frar srg 1| WA g e § e
FeaZ fFg IHTL Y TAT a9 993 §
AT A AT KT ATY E & IAAT WY
a7 oAt wgw &, ey & w9 w AT
wgy & wOw gaar w7 ¥ wfaffoe
@ § ot o o w7 & Jur W
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FEAT g § 1 ¥ wTe A fiy IAwY
v gfead faer, § 7 W W wx
wer &, wifedt % o wgr § fr el
¥ IE O 7w geford Q@
afwr dag wxet wr ofit & ww]
WY |TETTT WEHTAT & @A e &
¥ am fox wgm WA § fe dae
T WX A AT ¥ FTH FEET
AT B M a® q® 1819 WS [
™ ® v A gar §
wafeqt § IaeY wrar qwar § 1, S
¥ IY foawar qzar &, woF Fw & wfw
IqET §ATAT AT 9¥AT § | T TR
R T & 1 ww quwy § 5 Saw
AT T &/ ¥ fear o aga ¥ famr
el T weEl TeEr wTo s
T ®T T W §, 35 qeET QU
femdien waceme § ™ O N
ATH WTIHT SqTR AFN AT § | qT€ S
€9 T g § | ¥ wgar Trgavr § v ag
g9 TR &7 qave & & | qg 66y
AT F T FT A T | WTOHT W
WA A 9T WET FEAT AMEY | W
fedt & Hgvior A & 1 qAAT W]
ut sfafafer s 39 @ o
¥R % fau, 3@ ¥ wwar &2 wF@
% fag sy g7 ey gfawr Swwy
werA & wfgy | § awwar § 5 afe
o Wy § for ag A a9 AR IwRrd
@ W wH A W), freme sst @
JqE W T AW A0 wwwT o §
wifed, Sanft &N faoar § wfgd
HIT IAHT TN FA €T q7AT TP T
WTIHT WET AT wlEd | ag ww -
g, e a7 TRl #T A af
2 1| uw 2 fr un fefew dfase
#1 fray gl fewelt § 1| R Sag
arer w Wy a3, A qEer dar
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¥ o W Fwr A | Ow Qe
WY WA W wrEy § R s
£ ol ¥ag FEW W AW W w3
W A7 WL CAG AR HTT FL §7 Iad
faw xz dare ¥ Wit a% WA wEA
*1 faw.qr | afew o ¥ R gan
Tew FY W qrg TR AN FY g7 A
w6 W ¥ A g1 g § 1w ul
& Y T § 1 gug I WY dEw a9
wgAT qear § | IR feww ¥ Aw A
AT FTA FY WIAAT KaT a1 TEAT
aw & fog o smar § 1 qEr feafq W
a7 Y § S IAET qAqT F wwar
2\ g T g foar @ v wa &4t
g T Wy ¢ wifaw faafa
#t g [T AT O wT AW E oW
W w47 arar g 5 g A F S
T FHQ & A fFaAr aAEAg
W § | dug 9T IT § FATRT I
74 § | SATET 9T AR KT FIAT
qEAT & | FTR FQ T & WX qfAT
% F AFT AA 1 AR AW ITHT
qfcary a= Strar § 1 oToe fgewa ®
®Iq A HAT AI{EA WX SATQT ATEATE
FWT wew wT agEn Afgd,  Iaw
syTET glawrd Y avfed, sear sara
ART FATAT ATFEY | GQE qEW FAT
FEUT A AW FT AQT AW AT BERT
N

o HEIQ (W‘flﬁﬂl’) 3 GG
Feit & arz garR qrierardizd ooaw
¥ fafrex T srer feer deT wT &
R R WEIRE Wiwd =y
< § T 4& %Y wilt & | g7 ¥l TR
® qTu ®Y wer wifer oy &
AfieT v ag o Imy & v e B
w1 ¥ fgg ¥ Drar § ox &¥50g g
T T FTE g Y e € e xw
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9T T AF 7 e § 1 AW A mf
& forg oY ot &< gar ¢ 7g fear awar
§ ¥ o dmr e e R gy
feqar wfgw aafy w3 @& )

I A & S fY war g e oww
&% w1 T qE § foem  qriqards
T AICAH ETTFT QYA ¥ X ) I
% gt gfg &1 frwior @ gy
% FT ¥ 8, woid gaAr 9 agfend
2 ¥ § wfe wad a7 wowr  woy
fraiw st v wfafaly & =am =<
R qw wr wfafafg o) aur o
AT § WIAT WEDST FRIATT FT 9F |

WIqA, WEESA!, WYX W F
737 a€ ara wE & ) K qawar § fw
qg THAAT AT Y 7AW F J g7 9w
Tifed o wrar wTar § sk o Ao
37 3% AP FART WA O I0T H
TR AT T WA WY AT qUE
TrER EHT FART 9 & ol g
G IEA WA awr weAw DA I
Wl &7 9 § | @ gg AT oAmer §
g 3 wAW AT wfgd | wWifs R
wrE TR £ AT TRT &) 4T TfAER
gl 9 3% YT T wy A1ar § W IY
fasett mraT quaT & O " ¥ Wi @
1A a% §ATATT qgT EAT qEAT &
WX Fafedi & W wrv FAT 9TA7 R
A qg WY MR FY B A7 AR
qrar & | TF ST ITR qr9 WrLAar
1 Ifcar fad avearg & & aar O
T WAT | T4 ®T A & FrvorAr
ST Y X W A o gRra g e
g d A waw o g 1 Acgerd X
“fu” waly T A A s ek
Wt FU T R Al ¥ | oy wwy
TATX AT AT TR FF fw §
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{ore gorre)
wwige ¥ AT rw o R v ow
warer W o I & T N wgAr
TR WX qRT AT AT ATEAT
§ aar Iat  ofieddr ¥ IF wHRAT
& @ ww q¢ g fawr fiear @ ¥
wawar § s weet o A
WIT  odY forg o wrE At swree

¥ wg ar gwd §

FaT ¥ T owwvw & grod ey
TEAT ST § | GWTHE WAL OF &
g & & 3% 33 srfwe dewr W wTw
freer § o famr wfed, <
Lrzd WG IN o= wiawa A
rfgd WX M A1 = W|r & 3% 75
xfawa famar wfgq .. ..

uw WIAAIR §IE ;AT & AR !

To KM : T & AT TTIUET
gar & A & ar 9% sar s feer

TaqaE Wt W oArfRR 4 A
i oxwer At § 1 ¥ AT
ant i WR oW A W @

aTE AT WA qEAT AT xET AUA
qrfcae ¥ ATAT AT A WTAT 9T & WK
ZAwT €Y AW a1 A g feww wE
gt a1 g% et I Y w1 feme
¥ warw v W@ | 47 IS W A
& fir o g s A Y ord A gW Agi
woWT gt W Sy sTavd AT TETR
fifcae ¥ st fifer g¥e FW &
fag srd—areaiw  faw & fag g
ST 9T S—a1- JWW 99T BIF
wood | & ¥ & o a9 ferar
¥ v At v g § 1 e fag
N q¥ warw w7 fowe Frorar § oy W
wy <gT § v wed ey W fay g
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T & fag o arod o weTe T o
fiear & oY fodk w1 o o oF AT Wy
* forg o< quw AT X 9T Wyw wR
S fmrwer g § wrger f
¥Z ar% S ot ad & foad dwr D
war g% fear wirar ¥

WEIW WENT . Arowr W dfew
forardr & qei w1 WY arw wrer -
& 1 FYoraral w1 wwer ¥ 0.

LMo FATT : wowwr off HTO¥
w wnw fear ) Far Araraid
fodt & =7 a1 § 1+ @@ WER
fe s o TR av SoEdT so
e ®1 AFT SrF A TedAT off 7
2 ¢ far gur 7 & 1 AvEi w0 w0
T AT ¥ET AT @ g O 1w
qUATT  @F &Y TET § 1 9% 97 &rE
F7Y Ag1 Serar srar § 4 5% avewe
FIAT AEAT § FOAT UT RAT & AFY
FIAT AT GR FT JEAT 21 AT FTAWR
q1 S g vE T ¥ | AT
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IR 7 F TEAdT AT FREEA e
1 g vy a1 W faw Ay wrafaT w1
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wraz srfeee gofad ¥ a7 fear &)
W AT HATIVATT HIFTS @¥ ghar
¢, Afes s qwT &1 FT FATH oA
foedr  aeaTg gwiT & AfSeHeT &
ara et § Wi o sRw & afiredze
& v ay farelr dwe € T wA gt
g | wEwme gffadww & s
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T 1 W g wfgw e fv W
O W 9% & 99 v 1 qhr{agw
wrfe Wiy o w7 3 (f § SR W
T Y W7 2R TW F @ wRT gen
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wg wronY  fadt e wifg av S
TG A<E WY ary T woy wifgd o )

Y opear o Tg wg R
¥ Y wrd ;% The Rules Committee will
consult the Government,
ag T MEIWg ¥ AR g FIA §
But, Government hag become absolu-
fely deat and dumb about this ques-
tion.

13.00 hrs.

oEqe AR . 0@ FHET & 919
HICAT 7EY |

DR, KAILAS: I do not know. But,
the Minister is repeating the Rules
Committee everytime. But, he has not
examined this question seriously and
himself. Thig is a unamimous report
of the Committee consisting of Mem-
bers of the Opposition as well as the
Congress Party. Having agreed over
that, let us know from the Minister
what are the recommendations, what
is he going to do and what ig the finan-
cial implications! Is there a vast
difference beiween the two? Why
should not this unanimoug report be
accepted when there ig unanimity in
this House also? Perquisite should be
given not for their selfish gaing but
for the country’s gains. They will
have to work ag fulltime patliamen-
tarian if they get the required perqui-
sites which will raise their eficiéncy.

weqst /AT oF OF ¥ w4 8,
faer awr gk 4R, <ar o o7 xg
TR AT g

SHRI VASANT SATHE (Akola):
Mr. Speaker 8ir I want to congratu-
late Sbri Raghu Ramalah for having
brought this belated and tr,uncated
meagure for giving Tt apn
Uke Lollpop to Mgmbers of w!!,f-
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ment, He is also note clear as to
what we are actually going 1o get. He
ig only clear that it is going to cost
him Rs. 42 lakhs or for Government
of India. I see the Minister of Finsnce
here who is atter the smugglers who
have smuggled things and have kept a
huge amount in their bungalows, When
he ig searching the houses decorat-
ed with glasses in the canopy and
sealing everything even if he gets a
part of that, it would gome to about
Rs. 10 crores. That,K will last us for
twenty years! 8ir, is there really
dearth of maney in this country? §ir,
you have gone round the country you
will kindly see how the Memberg of
Parliament are treated in other coun-
tries. I would like to know the
vicious circle in which we are. Mem:
bers of Parliament should be efficient.
Look at the literature that they get.
Humanly it is not possible to go
through all of them. Look at the work
that they do chronologically. Kindly
see the work that they do in the morn.
ing, Sir, you were also a Member.
And, ag a Speaker your plight is even
worse. [ will not mention that. It
has already strained you; so much of
suffering you have had to go through,
Look at our plight. Our work starts
at 8 O’ clock in the morning. As a
routine we start coming to affice even
éarlier than 8. THe telsphone calls
gtart from 5-30 in the mornivg.

MR. SPEAKER: Mr, Sathe, when
I was a Minister I received a tele.
phone call gt 2-30 A.M., The gentleman
sald that cement was nat available.
I said that he could ring up the next
day morning. He said ‘no’ and Tele~
phone rates are cheaper at night!

SHRI VASANT SATHE: Leaving
aside telephone calls, from 8 O’ clock
to 10-30 we cannot even take our bath;
we cannot even have our bréakfasgt
In the case of fers, they hive got
their Private Secretaries. Even {f
are in the bath rooms or sume of
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are lucky to be in ‘puja’, they have got
the Private Secretaries to answer ihe
telephone calls, But what can we
do? We have no secretary to tell the
~igitors at the door that so and so is
in bathroom or in ‘puja’. Ag such, the
visitor comeg in straight, rings the bel]
and he is inside. We remain busy till
11 O'clock. At 11 O'clock the only
exctuse we can make is thut Parlia-
ment is there and we have t» reach in
time. Then we are here and ready for
the bell to ring for the quorum or divi-
sion. FEither we are in the House or
-in the Central Hall. Sometimies we
steal time to g0 Yo library to read some-
thing or some of the hon. Memberg
BO t0 a safe corner to relax Invariably
there are some or the uther meetings
which we have to attend in the even-
ing. This keeps us busy till 10 O'clock
in the night. At 10 O'clock what
study you can do! Can we reslly
study and understand prepare briefs
from the material provided to us even
if we want to? The only time we get
is from 10 O'clock to 12 O'clock. By
12 O’clock one should go to bed. This
is our daily routine.

In other countries people who can
-assist you read the material and pre-
pare the brief. They are also benefit-
ed. In India there are post-graduate
students. We can have their assis-
tance and give them pocket allowance.
It will help them and help us also to
prepare the briefs. But there is no
such provision, Why 1is there no
such provision? We cannot afford
either a steno or a gecretary. We are
not able to attend to the correspon-
dence. We are not able to have a
typewriter and a typist within the
petty allowance we get.

Sir, Rs. 400.00 per month are dedue-
ted from my salary for my residence.
How much can you saye? The Minis-
ter for Parliamentary Affairs wants
us to be active. Can any Minister
'here gay that I am not d@n active mem-
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ber. 1 try to participate and study as
much I can on various subjects, How
do you think we can do this without
any assistance?

I heard it being mentioned that ma-
jority of the Members do not have the
capacity to study. As such, why
should they be provided with secreta-
rial assistance? It will go waste. 1Is
it a fact? Actually, you do not want
to give the assistance and give the
excuse that majority of the members
do not have the capacity to study.
You take ‘Who is Who'. Majority of
the Members even in this Parlament
are graduates and educated people.
We are capable of studying and under-
standing but you do not want to
give them any assistance. Actually,
if I may say so, you do not want them
to be active. They lose the interest
when they find that they cannot be
effective. Some of us, I can tell you,
because we are lawyers and have a
source of earning—even that practice
is impossible for an active Member to
keep—we somehow manage to  have
some secretarial assistance. But, what
happens to other Members? Can they
really afford? Let us think of all.
What I am saying is that you should
give them proper secretarial assist-
ance; give these young men to us to
assist us, post graduate students who
will help us to prepare and study and
who will help us in preparing briefs
etc. Wonderful material on all sub-
jects which is not available even in
other libraries is given to us. We can
really be useful Members and help
the Ministers also. In this emergency,
you are trying and thinking of re-
orienting the working of parliamentary
system, the committee system and
other things. But, first of all, you
should make your Members more
eflective. Sir, you have rightly sug-
gested and you have given a hint that
this should be taken serious note of.
This excuse of lack of finance is a
very very lame excuse, a very fillmsy
excuse and a very shallow excuse.
Bank employees get more today. A
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peon gets more than Rs, 800/~ today.
Are we to be considered even less sig-
nificant than all these persons? What
1 would say ig that, if you want us
heré as the makers of the destiny of
the country, if you want the best peo-
ple, it yoti want us to serve the nation
whole-time, if you want this to be
done, make Members more efficient.
If you do this, later on, even more
efficient people can be got. Therefore,
in regard to this legislation, don't talk
of lack of funds or shortage of funds.
Don’t worry about criticism. What is
the criticism, and who ig criticising, I
would like to know. This is unneces-
sary. Don't pay heed to that. You
should see that your Members are
more efficient. Give them the where-
withal and they will be more efficient.
‘Thank you very much for giving me
this opporiunity,

SHRI K. RAGHU RAMAIAH: Sir, 1
fully appreciate the sentiments expres-
sed with such gusio and enthusiasm by
Dr. Kailas, Shri Daga and Shri Sathe
I have already explained the reasons
why Government have come forward
with this measure., I have nothing to
add.

MR. SPEAKER: Now, I think, what-
ever you have got is enough. We will
have another phase coming very soon,
a second effort so that whatever you
desire and wish and whatever you as-
pire for now may be fulfilled. ‘The
question of pension and other things
have been pending since long. The
Presiding Officers’ Conference also con-
sidered this, some time back, about
pension. A member who has continu-
ed for two terms, or even three terms,
should be entitled for pension. I am
telling you, what was considered there.
Don't be disappointed if 1 give my own
instance because we follow the British
Convention. A member who becomes
speaker even for flve minuteg is entit-
led for pension for life. If I can go
without it, you should also go with-
out that. Now, you be contented with
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whatever you have got. Go back home
happy and some other good time, some
other auspicious time may come when
you may get more.
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I shall put this question now. The
question is:

“That the Bill be passed”
The motion was adopted

—

13.15 hrs

CUSTOMs TARIFF BILL

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I

move:;

“That the Biil to consolidate and
amend the law relating to customs
duties, a8 reported by the Select

Committee‘ be taken into considera-
tion”,

As the Hon’ble Members are aware,
this Bill was introduced in this House
on the 10th May, 1974 and was referred
to a Select Committee of this House
on the 6th September, 1974 so that it

could received proper examination.
The Select Committee has examined

the Bill in detail and presented their
report with the Bill as amended on the
25th July, 1975. The amendments to
the Bill made by the Select Committee
are mostly consequential to the chan.
ges made in the Indian Tariff Act, 1934
subsequent to the introduction of this
Bill, by the Finance Act, 1974, or the
Tariff (Amendment) Act, 1975 giving
effect to the recommendations of the
Tariff Commission. A few changes
have also been made in the Interpreta.
tive Rules and Section and Chapter
notes for a better alignment of the new
Import Tariff Schedule with the Brus-
sels Tariff Nomenclature on which It
has been bhased,

*Moved with the recommendation of the President.

—



